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(b) The Beedi Workers Welfare Cess
(Amendment) Bill, 1981.

4. Discussion on a Motion to be moved
by the Minister of Finance regarding
India's extended arrangement with the
International Monetary fund.
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The House then adjoured for
lunch at eighteen minutes post
one of the clock.

The House reassembled after lunch at
forty-eight minutes past two of the clock,
The Vice-Chairman Shri Bis-hambhar
Nath Pande) in the Chair.

MESSAGES FROM THE LOK
SHABHA

I. The Marriage Laws (Amendment)
Bill, 1981.

Il. The Criminal Law (Amendment)
Bill, 1980'.

THE VICE CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Before the House takes up Private
Members' Resolutions, I request the
Secretary General to read Messages from
Lok Sabha.

SECRETARY-GENERAL,; Sir, I have
to report to the House the following
messages received from the Lok Sabha,
signed by the Secretary of the Lok
Sabha:
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"l am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on the 27th November, 1981, has
adopted the following  motion
extending the time for presentation of
the Report of the Joint Committee of
the Houses on the Marriage Laws
(Amendment) Bill, 1981:

MOTION

"That this House do extend up-to
the first day of the last week of the
Budget Session, 1982, the time for
presentation of the Report of the
Joint Committee on the Bill further
to amend the Hindu Marriage Act,
1955 and the Special Marriage Act,
1954."

"l am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on the 27th November, 1981, has
adopted the following motion further
extending the time for presentation of
the Report of the Joint Committee of
the Houses on the Criminal Law
(Amendment) Bill, 1980.

MOTION

"That this House do further ex-
tend upto the last day of the first
week of the Budget Session, 1982,
the time for presentation of the
Report of the Joint Committee on
the Bill further to amend the Indian
Penal Code, the Code of Criminal
Procedure, 1973 and the Indian
Evidence Act. 1972".

RESOLUTION RE. SCHEME
FOR ENVIRONMENT
IMPROVEMENT OF URBAN
SLUMS

SHRIMATI MONIKA DAS (Kar-
nataka): Sir, I beg to move the following
Resolution:

"This House is of opinion that the
Central and State  Governments
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should make concerted efforts to
implement the scheme for environ-
mental improvement of urban slums in
a ten year time schedule so that the
entire slum population of the country
totalling about 30 millions is covered
and the family planning programme in
the slum areas is also accelerated side
by side."

SHRI SHIVA CHANDRA JHA
(Bihar): You should speak for two hours.

SHRIMATI MONIKA DAS; Now Sir,
my humble request to the hon. Members
in this august House is that they should
give me full support and they should also
give their valuable suggestions in this
regard.

Sir, this problem is not a problem of
any individual. This is the problem of the
country as a whole. We have been
hearing about this problem of slum
clearance and slum improvement since
Independence. In the beginning, these
slums were created during the British
period. These slums have been created
due to faulty planning, profit-motivated
industrialisation, lack of funds, lack of
co-ordination, and so on-This problem
has arisen due to overpopulation as well.
Because of these reasons, we have not
been able to improve the environmental
conditions of the slum dwellers.

Now, Sir, when the British came to
India, they came to big cities like
Bombay, Calcutta, Delhi, Madras and so
on and they established factories, big
buildings and other construction works.
But they did not provide any facilities to
the workers. Because of. this, these
workers occupied vacant lands and
settled in those lands. That is how, these
slums have been created.

Sir, our Party, our Government, under
the leadership of our great leader, Shrimati
Indira Gandhi, is trying its level best to
mobilise all the ¢ available resources to
solve this problem of these slum dwellers.
But in spite of our efforts, we have not
been
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able to reach our goal. In India, the total
slum population is 30 million. Out of
this, so far, we have been able to
improve the conditions of only 6.9 million
people. This is only one drop of water in
the ocean. A scheme for slum clearance

and for slum improvement was
formulated in May, 1974, and this was a
Centrally sponsored scheme. This

scheme continued to remain as such up to
31-3-1977. The idea was that efforts
should be made to resettle these slum
dwellers as far as possible near their
existing sites so that they will not be
uprooted  from  their  field of
employment. In this connection, I
would like to say that the Government of
India should stress on providing the
minimum services and amenities in the
existing slums. Sir, the National Buildings
Organisation had estimated that the slum
population in 1979 was 25 million. This
too was in the urban areas only. This is
expected to go up to 30 million in 1985,
if this problem 1is not checked properly.
Hence, my humble request to the
Government is that they should see that
these slum dwellers are provided with
the minimum requirements so that they
will be able to live as human beings. We
have star ted with the best intention, with
the good intention. We wanted to clear
the slums. But they were misinterpreted
by many vested interests and political
parties. Thisisa national problem and
every person of goodwill should co-
operate with us and with our
Government for better implementation of
town  planning  and sulm clearance
programmes.

Sir, in this connection I would like to
say that our party and our Government
started taking action in this regard in
1974 itself. But unfortunately, there was
a change in the Government in 1977 and
after 1977. the whole country was
drowned in darkness. The good things
which had been done by our Government
were undone. But we will start again and
we will undo the damage which had been
done between 1977 and 1979. Our
intention is to give these slum dwellers a
human living condition. For



255 Resolution re. Scheme for [RAJYA SABHA] Improvement of Urban 256

Environmental
[Shrimati Monika Das.]

this purpose, it may be necessary,
sometimes, to shift the slum population.
Sometimes, this has to be done for better town
planning. Sir, a slum is a typical Indian village
inhabited by economically backward classes,
mostly belonging to the Scheduled Caste and
the Scheduled  Tribe communities. They
are also economically depressed as almost all
of them are labourers and small traders
whose daily average income for the whole
family does not exceed more than Rs. 5 There
is also rampant unempolyment which is again
an incentive for crime. These typical Indian
villages have been transplanted on the
urban  surroundings. They are almost
western, in character. But the poor Indian
villages transplanted in a western surrounding
have become more of an inhuman situation
as these urban areas have not natural
surroundings  of forests or any other vacant
land. The daily requirements, that is basic ame-
nities like latrines, light, water and drainage
system, are a permanent pro_ blem for urbeh
slums as there is no vacant land to absorb
it. I have seen big city slum like Dharabi
in Bombay. It is surrounded by 'cess-
poles'. These slums are created in an urban
area due to economic reasons. The
unemployed and underemployed landless

labourers  migrate  from villages to cities
and get some employment in industries,
factories and on construction works. In

Bombay, Calcutta. Madras and other big cities'
many slums are grown next to the five-star
hotels and  multistoreyed buildings as slum
dwellers who came to the city get employed on,
construction  works of these  buildings. The
birth of slums cannot be avoided but it can be

minimised if we take proper action.
Sometimes the Government have to take
drastic  action for  this purpose. Even,

after taking these steps the birth of slums
cannot be completely avoided.  This is
because the right to move freely anywhere in
the country has been granted by our Con-
stitution. But then the local law
enforcing agencies should see that no more
slums are created. Once a slum
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is settled and populated, the popula
tion cannot be evicted. The slums
cannot be removed without causing
immense  human  sufferings. There
fore, my request to the Government
is to formulate a comprehensive plan
for the clearance of slums in the
country.  Sufficient funds should be
earmarked for this purpose. 1 am hot
against five-star hotels, I am not aga
inst the Asian Games, I am not aga
inst any such things, but side by side
our Government should see that the
basic amenities minimum needs, are
made available to the poor people—
that is most important. Lakhs of people
are living in the slums in inhuman
conditions. The condition of the slum
dwellers is pathetic which should be
considered  systematically and  sympa
thetically. Efforts should be made
for improving the living condition of
slum dwellers. For this purpose. the
Government should evolve a new na
tional policy on family planning. Due
to overpopulation we cannot do any
work. Unless the pupulation control
programme by family planning me
thod is adopted, the lot of the poor
man cannot be improved and poverty
cannot be eliminated. It has been
found that the population is rising in

versely related to the poverty of a
society. When a society  becomes
prosperous, the  population growth
comes down automatically, and with

the increase in poverty the population
growth is there. So. my suggestion
is that the Government should pay
more and more attention to  allow
some incentives and also impose some
disincentives so that people may ado
pt family planning voluntarily. As a
matter of fact, our India is the first
country which has taken up the family

planning programme to control
3 P.M. population. The family
planning programme has
reached almost all the vil
lage. In spite  of that, why are
we not succeeding? India was
the first country in the

world to adopt officially a national family
planning programme which reached almost
every village. And everybody wants to
practice family planning also. Yet why are
we not
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succeeding? When people do not get
adequate food, proper shelter and their
minimum needs are not met, how can we
expect them to go in for family planning?
Before starting the family planning
programme, we have to see that the people in
the country who are living under inhuman
conditions should get the basic amenities and
basic minimum needs.

The slum population cannot be evicted; the
slums cannot be demolished without causing
human suffering. May [ request the
Government to prepare a contingency plan for
the clearance of slums in the country and also
methodically go ahead with all the slum in all
the States in India? The Government should
make a comprehensive plan for clearing
slums. Sufficient funds should be earmarked
for this purpose This year the Government
has given Rs. 1.51 crores for slum purposes.
This amount is nothing for the improvement
of slums. Even we cannot give water, light or
latrines to the whole country—Ileave alone
houses—within this amount of Rs. 1.51
crores which the Government has sanctioned
this time. I would request the Government to
give sufficient money for the purpose of slum
improvement at the time the budget is made.
Last time also, I suggested an amount of Rs.
600 crores for this purpose. It may not be
possible to give that amount because our
country is poor, but at least 300 crores should
be earmarked for this purpose and
methodically and systematically if we go
ahead, we may be able to succeed at least to
the extent of 50 per cent.

Sir, I have said that efforts should be made
for improving the living conditions in slums
and also the Government should evolve a
national policy on family planning. Now I
would like to give some suggestions for
improvement of slums. All the slums in
existence upto a stipulated period should be
taken up for im-
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provement. Secondly, all the statistical work
should be completed within the stipulated
period. After this period, if any new slums
have grown, the local law-enforcing
authorities and the civic administration of that
area should be held responsible and suitable
punishment should be given to them. The
Government should make a time-bound
programme for environmental improvement
and clearance of slums. Under no cir-
cumstance the slums already established
should be demolished without the consent of
the inhabitants and without giving alternative
accommodation. The Central Government
and the State Governments should cooperate
with each other in order to solve the problems
of slum-dwellers. This has become all the
more necessary because in some of the States,
there is the Government of other parties. We
want cooperation from other States; and the
Centre should also cooperate with the other
States and see that this work is done ex-
peditiously. Watch-dog committees should be
set up which should supervise and keep a
watch over the development and clearance of
slums all over the country. The Government
should take up one city in each State as a
pilot project and then methodically go ahead
with the clearance of slums in all the States of
India. The experience we gather from this
pilot project will help us to take further steps
in developing slums in the country.

Sir, I feel these problems have to be
tackled on a war footing and, to do so, a
separate unit, that is, a department headed by
a Minister has to be formed who will be
responsible only for the solution of slum pro-
blems. This Ministry can be under the
Ministry of Works and Housing and the duty
of the Minister should be to look after only
slum problems relating to basic amenities,
clearance, part of the family planning pro-
gramme, part of education, health and
coordination with other Minis-
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intention to give human, civilised living to the
slum dwellers is not only a measure of
goodwill towards them. I would like to
emphasise that the nation and the country is
indebted to the pavement dwellers and slum
dwellers of urban areas for the growth of
national economy. The pavement and slum
dwellers of Bombay and other cities supply
the majority portion of manpower for the
industries and construction works in and
around other cities also. It will be a great
injustice to tnem if they cannot share the
fruits of development of the country. I have
seen that big industrialists and construction
contractors bring construction workers to the
cities from far-off places. I can tell you that
construction workers have been brought from
Mabharashtra to Kar-nataka, from Karnataka
and Calcutta to Delhi and so on. We are
bringing the workers but we are not thinking
of dwelling places or anything else for them
except taking work from them. This is how
slums are created. Our Government is trying
and doing whatever it can in the country but
there are defects in the machinery to which
we are not paying proper attention. I have
seen how thousands of workers are brought
from far-off places but they do not have any
place to stay. So, wherever they find a vacant
plot there they make their huts and live there
for one or two years. Of course, I have told
the hon. Minister that after a certain time if
any slums come up they can be vacated, but
then there are those who may be living for 30
or 40 years—for generations together—in the
huts— may be they are unauthorised—but Jo
you think they will leave the country if you
demolish those huts? They will create slums
in other places. So, we should think of that. 1
can tell you that mv own State of Karnataka is
better than other States in this res-pect and
even the hon. Minister will agree with me.
Karnataka. though a small State, has 1.200
slums but then.
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for the slums in our State we have done the
maximum work and if only the other States
follow our State, they will also be doing
better work.

Here 1 would like to say one thing. We,
Members of Parliament, or Members of
Assemblies or Legislative Councils, have our
own constituencies. If each member takes
initiative in the matter of slum improvement
in his own constituency, a lot could be done
in this respect. In this respect our Opposition
friends also should give full support to this
because everybody has some responsibility.
This is not an individual problem but a
national problem; this is everybodys'
problem. Sometimes we see that the
Opposition Members do not give support to
us. Just now you can see that very few of
them are there. I don't think they are
interested in this problem. You can see how
many of them are here now. If they are
interested in this problem they would have
been here. Nobody is here, Sir. I would like to
tell my Opposition friends that not many are
there on that side.

SHRI NARASINGHA PRASAD NANDA
(Orissa): How many of them are there on that
side?

SHRIMATI MONIKA DAS: You count
them.

SHRI NARASINGHA PRASAD
NANDA): Do not try to throw stones when
living in a glass house.

SHRI P. N. SUKUL (Uttar Pradesh) : The
Opposition people do not live in slums; they
live in palaces.

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): This is the answer.

SHRI NARASINGHA PRASAD
NANDA: 1 only see the slum dwel-
lers on the other side. s

SHRIMATI MONIKA DAS: You count
your own people.

I would like to say one word about the
Delhi Administration. Sir, in Delhi the
slums department is like
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an unwanted child. Neither the Delhi
Development Authority nor the Municipal
Corporation is willing to take charge of it. It
has moved from DDA to MCD. Several times
it has been thrown into each other's lap, with
the result that slums have continued to remain
in the same condition as they were. During the
last six months when the department remained
with DDA, no work was done. Nearly Rs. 75
lakhs were spent on the establishment, on
disbursement of salaries and meeting other
expenses. The slum department was given to
DDA just before the civic body was
superseded and they blamed the Corporation
of inefficiency and incapability of taking up
this work. They had taken that line. The Cor-
poration is in a state of financial crisis. The
Administration had given Rs. 25 crores to
DDA to take up work relating to the care of
slums, but they spent Rs. 1.5 crores without
practically doing any work. Similar conditions
prevail everywhere in the States. This is the
way of their spending money. What about the
allotment by the Central Government every
year? They are spending money, but money is
not reaching the poor people.

I have given so many suggestions. My
friends from the Opposition can also give
their suggestions. I welcome my friends from
that side and from this side to give their
suggestions. After that, I will give my
conclusion.

Thank you.

The question was proposed.

SHRI NARASINGHA PRASAD NANDA:
Sir, I must congratulate Mrs. Das for bringing
a very important issue before the House. She
has been persistent ever since she became a
Member of our House in bringing this matter
before the House. On an earlier occasion also
she had an opportunity of bringing this matter
before the House, but unfortunately
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her Resolution lapsed because the
House was  discussing some other
Resolution. But ultimately her per
sistence has paid and again in the
ballot she secured the first place.
She has brought a very basic problem
of this country for discussion before
the House, for which she deserves our
congratulations. It appears that while
she struck the problem, she is a bit
resistant about it, probably because of
the constraint of her position in the
ruling party. Otherwise, she would
have come out full throat on the
problem of the slum dwellers. Ac
cording to her, the number of the
slum dwellers is 30 million. With

the kind of definition she adopted,
the number would be more. Of
course, taking Karnataka as a scale

for wihch she said that there are
1200 slum dwellers there. 1 would
agree with this figure of 30 million.
In  neither case is she  correct.
In fact, India is a country of slum
dwellers. More than 95 per cent of
the people in this country live in
slums. Of  course, she  has
confined her proposition only to urban slum
drwellers. They are not 30 million, as she
said; they are more than 75 million in this
country even according to a conservative
estimate. Somebody said, if slum dwellers
are not there, how can the urban population
live in happiness and prosperity? After all,
those people serve them as domestic
servants. They supply milk; all the
perquisites necessary for our comfort, for
comfortable living are supplied by those
people who are slum dwellers. Therefore, in
the natural process, wherever a city has
grown, around it has grown a cluster of
slums where innumerable persons live. You
will find. Sir, that in each slum 20 to 30
people are huddled up as in a cow-shed or
goat-shed, and if you see the way they live, it
is not human living conditions. Therefore, in
spite of her long speech, I really could not
understand what exactly was in her mind

when she spoke
about environmental improvement.

Family planning, of course, I could
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understand and I will come to that a little
later. But at this stage I would draw your kind
attention to article 43 of the Constitution
which is enshrined in the Directive Principles
of State Policy. It reads:

"The State shall endeavour to secure, by
suitable legislation or economic
organisation or in any other way, to all
workers,  agricultural  industrial  or
otherwise work, a living wage, conditions
of work ensuring a decent standard of life
and full enjoyment of leisure and social
and cultural opportunities and in particular,
the State shall endeavour to promote
cottage industries on an individual or co-
operative basis in rural areas."

so far as the urban areas are con
cerned, what the Constitution directs
the State to do to provide work, to
provide a living wage, to provide con
ditions of work ensuring a decent
standard of life and full enjoyment
of leisure and social and cultural
opportunities.  Judges by  this  stan
dard laid down in our Directive
Principles of State Policy, it may be
seen how far we have succeeded in
tackling the problem of slum dwel
lers. 1 ptrsonally feel, Sir, that we
have so far been tinkering with
this  problem. We  have never
gone deep into this problem.
The basic reason for the coming up of these
slums in economic. When people living in
rural areas do not find employment, they
come to the urban areas in search of employ-
ment and then start developing slums where
they live and these slums expand gradually.
Therefore, 1 would submit, Sir, that the
Minister if be intervenes in this debate—and I
expect him to intervene because he is sitting
there listening to the Members, though, three-
fourths of my speech he has not heard at all...

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): I am listening with rapt
attention.
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SHRI NARASINGHA PRASAD NANDA:
I would expect the hon. Minister to explain
whether the Government has been able to
fulfil the promise made in Article 43 of the
Constitution which I just now read: to ensure
work, to ensure a living wage, to create
conditions of work ensuring a decent standard
of living. It necessarily involves
environmental improvement and creating
situations where full enjoyment of leisure and
social and cultural opportunities can be had. I
would like the honourable Minister to read
out from the Sixth Five Year Plan document
in the light of Article 43, and tell me what are
the schemes prepared by the Government and
being implemented by the Government, to
alleviate the living conditions of the slum
dwellers. I would like him to tell me the
specific programmes being undertaken by the

Government to fulfil this commitment to the
nation which was made in the Directive
Principles of State Policy. The simple point
that I am trying to make is: How long are we
going to cheat ourselves? Say something and
don't try to implement it. The divergence
between precept and practice, the wide gap
between precept and practice, must be
closed.

How are you going to close it unless you have
got specific programmes of implementation?
Mr. Minister, please tell me what specific
programmes of implementation you have.
Somewhere in the name of beautification of
cities people undertake inhuman work. Our
past experience ha? been bitter in this regard.
Very recently something was attempted in
Bombay which was prevented by the judi-
ciary. Unless alternative arrangements were
made for those slum dwellers, they could not
have been evicted from their places. This is
the point indirectly made by Mrs. Das. I do
not want to repeat those points. I would like to
know from the honourable Minister what the
basic thrust is to deal with the problem of
slum-dwellers. The statement of Mrs. Das that
in ten years we will be able to
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remove these slums, I do not accept that
statement as correct, becaust wherever
cities are there, slums will be there,
because you and I need the services of
slum dwellers either as domestic servants
or our milk-suppliers or as our malis—
gadeners—or for doing all kinds of odd
jobs. Therefore, wherever there is a city,
there must be a slum. It is a process of
natural law. The point is so long as slums
are there, necessary environment must be
created in terms of Article 43.

The other point that she has made was
about family planning. I wholeheartedly
support her in regard to family planning.
In this country we are producing one
Australia every year. You will be
surprised, Australia is a continent while
ours is only a country, and yet the total
population of Australia is only 14
million. That means, every year we are
producing 14 million babies, we are
adding one Australia every year to our
country. The difference is Australia is
more affluent than us; they have more
natural resources, they have got mines,
they have got minerals, they have got
oils, they have got gold, all kinds of
things. It is a most prosperous country. It
has God's gift. And yet the population
there is only 14 million while every year
we are producing 14 million babies in
our country. This is, therefore, a gigantic
problem. It is not merely confined to
slum-dwellers. Slumdwellers have got no
other scope for enjoyment of leisure—
they have no scope of enjoyment of
social and cultural opportunities—they
only know the art of procreation.
Poverty, slumdwelling, etc. all these
combined also make them live in con-
ditions where they go on producing
children like worms. How are you going
to deal with this problem? Therefore, the
problem is gigantic. 1 am only sorry that
we are not taking up this matter as
seriously as we should. This is a national
problem. This is not a problem of A, B, C
or D. This country will survive only if we
are able to control our population ex-
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plosion here. We have to create necessary
climate for population control. But you
cannot control population so long as slum
dwellers are allowed to live in their
present conditions. Unless you provide
them with opportunities as contemplated
in Article 43 of the Constitution, how do
you expect them to spend their leisure in
a useful way? Now the only leisure they
get is used for creating babies. The
husband and wife meet or stay together
and they produce children This is their
only leisure. You therefore see, the
poorer the man, the more children he has.
The rich people have less children. Only
as an accident you can see as IAS officer
having more than three children.
Normally they do not have. People who
are educat. ed, people among the upper
middle class, do not have more than three
children. Therefore poverty breeds slums
and poverty breeds more population.
How are you going to remove poverty?
By following the economic policies that
you pursue now after assuming power 20
months back, do you think you are going
to remove poverty? You have reversed all
the policies adopted by Pandit Jawaharlal
Nehru. He followed a policy of self-
reliance. Of course, it will be widening
the scope of the debate and, there fore, I
will not go into that question. Mr.
Minister, you have given up the policy of
self-reliance. You are now going out with
a begging bowl. In other words, you are
trying down the fortune and future of this
country with International Monetary
Fund. With this policy how do you expect
to remove poverty, to remove slums and
control population? You have to attack
these problems basically. Therefore, my
only submission to you is this: Kindly
treat this problem a little more seriously.
Give it a more serious thought. It is
linked with the problem of
unemployment and. poverty. It is
connected with  economic issues.
Therefore, the whole problem has to he
thought of a little more seriously. In the
language of a poet, one step is enough for
me. But that should be in the right
direction. That would give us a sense of
satisfaction. I hope
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Government is determined  to move in the
right direction in a manner to reach the goal, not

necessarily today, but some day.

1 again congratulate Mrs. Das for giving us
this opportunity to discuss the problem of
slum dwellers. I would request the Hon.
Minister to specifically mention the schemes
which are being implemented in the light of

Article 43 of the Constitution. Thank you.
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wA g qat ¥ faroawi€ g
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"Most of the workers have to live in
slums (which are called 'Ahatas').

Slums

Small rooms are let out at exorbitant
rates. Most of the ‘'ahatas' are
insanitary and overcrowded and lack
adequate sunshine and ventilation, not
to speak of water, light and
conservancy—"
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& @A &1 quga, wifaq arfz @
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& o7 gw 43T Wgd & W Ay



275 Resolution re. Scheme for [RAJYA SABHA] Improvement of Urban 276

Environmental
[Efl' 3 Udo “ﬂ']

BIZ-BIZ WgT a9 7, 9 FATar ®
UAFT §ET GEEFET FA &4V 3
ag &ny B war &, oar af & f®
AZY @ owr & . amww, #AYT
S AT MEIN W oTW g 8 g @l
g EWAl HIFIT EW &TE W oHuW
AR I A i A U
oF wer awmaEA o @ fEogw Sl
73-3% wgT # Saw A ST YE-
@iz wgil *1 GH AWmEr @ FT
7, gzfezym o 08 Far 3 wgl
fa wm ot A mrETdT We, &8
wrgT % garel faeer % ady, fawen
Aoaw, & A A e W 2T EN
ZiFatnT Tales &%, 9 &g 9% @,
g 9T GWEFD TSAT FiErEE ogd
T za @ A dzeize A
dar FI o 90 STHEY gW THA HY
gy #F o ATAATT FT UWEAT @
¥ @EAl BAIT | BAT gA ATSHATIT
autea Agl av qx &, 41 gw wles
Fieedl &1 F9T HHTE & FT
qIGd | A HE & AT FMH § AT
qAFETHEl A 9wE FAU F(F FAA
wT qIHET F oeata famor g
g § wamen & afz, 9wgEwa
GFATHISE | VISIT H O O&AT HIX
sqaeat # afg

fefr ot Zor w1 gdom # & R
F fam zwa wew "we & 30g adf
2 wT gn =ed & i g gden AT
@av%tﬁ’?la%.ﬂﬁqm?ﬁﬂﬁ
AT WR TEWIT O OWRAT ¥ OB
T Oy wic g 99 5w AW ¥ feadr
TE wawseqr w17 a1y da g wowr
5 wrsr gardr S wfer afeadt ¥
T g, g AT T AT

#q% 71 w1 oF feduiiz faay
wATAT a1 A1, ‘gArEeE qaw fedaviE

Slums

feds' oitv 9% owa it SEd 1975
frqiE =o &y £ € 41, S saa
wrEfem 4, @ w1 @ f¥
fasraetm Fo ¥ vw-fagrd wiad o
WEl W TeA AT §, 58 TR H vedl
wv TarsEE qus fedanliz fede ¥ g2
ZiE T war 41 & saw uw gan
FIAE 97 FY § FH 235 A7 HFH TG
S | FfE wdt 3 i § aw I
7 favan o wfgwior 2001 § %z o1 @iz,
&1 2me & fF uF gy, 2% waA
w2 WY Q3T AFN Z1 91T | THE Wi uE §
fa faarsdfer 3w 94 sheqT A 529 H
wHHG T8 |

g1y ugt wfem afeadi a7 feafa
# Wy &% gme @ F aa g
sar fudw arg @ V@ 4, gard
HOFTY T &5 1977 ¥ 7w fzan §oarm
F1q fFur, &9 1977 a% 4@ w9
gal | & 1974~75 § 10 FUT To
& w18 & Ao waizs &0 s 7 @
g9 1977 % T FATGET—%E FA9
Fias G127 &1 gatw adl av ug awE
B F1 gAtw a1 fv oF gt simen §
cfeads gut fowd w8 arowr g, v fas
Fw 4 Hw 35 gfada
waeawy (Gl fEarvarmdt 41, g
gifzat 1, swar g gt aw af A7
36§ awmfaw Wt ¥, weofa
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w4 waer wyatfE 3 Tifew 36 At
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Fr Ay 1 A fadeq cqTa #T T
g3 ¥ s aar g fr 33, 1 fafigm &
HEE ¥ TEA & | WT aF 4T qaadia
AFATHT § 54§ 4 #3737 6. 8 AfAu
AWM ATAT 68 AT AW F HEE
gAY S W w39 A7 feafa Ham
@iar qar | 10 fafqqm @mf & fag
150 ®T1% ®1 ATz &1 q4; &, a1y
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wafan wer wgm & f 0w & g fa
BT RIFIT HA« A &, FIG A4 & |
fogeyq cara ® 38 & Ao SO s &
AT § ag AZY WSHI UATAT § | TWEA
q7 oAlq H TET 4T § 12,900 FIF
T #14 & faw, afsas A1 Tz iF=y
AT | wE qor favama & fE gardr o
AIAAT & a2 5E 001, wima afeadi w1
SV FETT FT AT gHIT FEATHT A1
AR WiFegEATT A JfEa g1 a7
ATVE Y Siraq T afeadi ¥ suda Fv
T8 & 39 %1 2007 7 wfera gare gEr we
21T A FT A TS A BHID HIFTY
F1 U7 gATE AUE T qOLATT FLAT AT
M FT AN AZIT AT AFAT A {F Frar
¥ AT F QWA 97 TR A AT FIA 2
q4 FAT ZIT W7 ZATIT AN HA-FAaT
4 P.M.

PR M. M. S. SIDDHU (Uttar Pradesh) . Sir,
the problem of slums or urban development is
a part of the industrial and urban ethos. People
living on the pavements, people living in the
slums, people living in places, where even
animals would not like to be huddled in, is
known to every one of us. Why is it that
people still go to the cities? As per the recent
Census figures, 50 million people have been
added to the cities. There is only one reason
for this and this is the force of economic
compulsions. This is because these cities are
the focal points of economic employment.
Can anybody think of either Calcutta or
Bombay or even Delhi, if all the per-

Slums

sons who are living in slums in these places
are to be removed from those places? If such a
thing is to happen, what will be the effect on
the economy of these places? These persons
who have been living under these conditions
have not been given their due place, their due
share in the economy which they have
generated in those industrial places. As per the
figures, calculated in a study in 1981, it has
been found that people living in slums in
unhealthy conditions, these poor men,
contribute 60 per cent of the gross product of
the city of Calcutta. What is their share in the
amenities? [ will come to it later on. They got
all the filth, living in the most unhygienic
conditions, huddled in one room or another,
sleeping on the pavements, passing the nights
under the sky without water, without privies
and without nutrition. Sir, in one of the recent
surveys which had been made by Prof. (Mrs.)
Purnima Parikh, she had posed the question;
Are the slum dwellers necessary for the city
life? To this question, she answered that it is
high time the slum dwellers are recognised as
the work force of the cities. She asked, why
should they be looked upon as encroachers, as
lesser citizens, as anti-socials and as eye-
sores? She could not understand this. As per a
survey conducted in 1976, 33 per cent of the
slum dwellers provided the labour force in
Bombay. Out of this, 4!! per cent earned their
living by working in the manufacturing sector,
17 per cent worked for traders, in hotels and
restaurants. 16.5 per cent were engaged in
other services, 4.5 per cent were working in
the Central Government. Out of these persons
the Scheduled Castes were 10 per cent and 2.7
per cent were the Scheduled Tribes. Rest of
them, i.e. 78 per cent, belonged to other castes.

This gives an idea of the wealth that these
persons produce to them and what they add to
them. Take for instance Delhi. In this Asiad
you must have seen the number of persons
who have come to Delhi on construction
activity. They are going to produce buildings
and houses for others while they will be
deprived of any living
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place for themselves. They have produced
the gross product in  national wealth but
they do not have any share in it. Neither the
contractor, nor the Government, nor the
NDMC, nor the Ministry of Works and
Housing has any care for them. Once they
have contributed their might of the labour
and enriched the life of Delhi, they will be
forgotten. This is the question. They are
poor. They cannot afford. So, they must live
at a fringe, and after they have lived at a
fringe the city grows and the places will be
cleared. Then those places will be
auctioned. And look at the price at which
they will be auctioned. They are auctioned at
a phenomenal rate. And who gets them?
The smugglers, the blackmar. keteers, the
anti-social elements, the neo-rich, they
thrive at the cost of the poor persons. And
what do we do? We shed tears for them.
That is all. Simply talk about them. When
we talk of the slums we do not think of
the magnitude of the problem that they
have. We have  never thought  of what
should be the relationship between the
rural area and the urban area. We have
forgotten Gandhiji. If we had created
employment opportunities for these
persons in the rural areas, they would have
never come and worked and lived under
degrading conditions. Have we thought over
it? The best way to do away with the slums
would be to create conditions of
employment in the rural areas. Create those
conditions where migration of persons
from rural areas to the urban areas is
stopped.  Give them  agro-industries. I
need not go into the gamut of the industrial
policy, how the agro-industry, the small
sector in the village, in the rural area, can
electrify and make them  a fit human
being. Have we Done that? All  the time
migration is taking place. All the time
persons are  coming into the big cities
and all  the time we are faced with the
problems of congestion, insanitation, public
health hazards and lack of water supply.
But let me know how the  so-called elite
are creating those slums. Each garrage
when it is let out each small house or a
servant quarter when it is let out,
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each small shop when it is let out, becomes a
slum. Your new colonies are no worse than
the slum areas. Go anywhere you like. Just go
to the backlane and you will have a slum
created within five or ten years, with the
same conditions which prevailed in the slums
by the railway side or along the nullah.

Who gains from it? That is the question.
Why do we allow them. One of the solutions
which should be seriously thought of it, an
attempt should be made to see that the mi-
gration of rural population to the cities is
reduced to the minimum.

Secondly, I would like to bring to
your notice the type of improvement
that is being made. Bombay is one of
the most  progressive metropolitan
towns and what are they going to pro
vide? One tap for 150 persons, one
privy for 50 persons and one lamp
post for a thousand persons. What are
they going to charge? They are going
to charge Rs. 22 per month for the
land use of 150 sq. ft. Out of that
Rs. 10 will g0 towards the
maintenance of the privy,
maintenance of the water tank and the lamp
post and Rs. 2 for administrative expenditure
and Rs. 10 for resettlement. And what is reset-
tlement? That fund that will he spent so that
they will be eventually evicted from that
place. That is, Rs. 10 they will add to the
coffers of the author ties so that they may be
evicted. And what is the price of land there? If
that 100 sq. ft. place were to change hands at
the present rate, another person will have to
pay a premium of Rs. 5000 to Rs. 7000 to
erect a hut there. These places go on changing
hands and this is the price that person has to
pay. How do they pay? They get into
permanent debt to the persons, the hoodlums.
This was called the compensation-cum-
service charge. Rs. 9 crores at a particular
place were spent. And the revenue that they
collected was Rs. 6 crores per annum.
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This is the type of slum improvement for
the weaker sections of the society that you
do! You invest Rs. 9 crores and get a return
of Rs. 5 crores per annum. Such a high return
is not possible anywhere else except by
taxing the poor, the indigent, the persons who
are not organised and the persons who do not
have a voice,

What is the problem again? It is a colossal
problem. According to the Kelkar Committee
Report, which has recently been published,
about Bombay, to accommodate 4 50,000 fa-
milies in 30,000 dilapidated buildings and to
provide standard housing for 3.7 million
people living in slums today, the cost of the
project will amount to Rs. 6,800 crores in the
next 12 years. Now how and how can we
raise so much of resources? I do not know
from where the resources will come, who will
pay for them. The Committee has in its own
wisdom, thought over the problem. That is, all
the land which are nearer the place of work
for these labourers & inhabited by them
should be taken over and auctioned. And the
huge sums of money received in auctions are
spent for the creation of open-air theatres, for
five-star hotels, for multi-storeyed buildings,
and these persons become commuters from a
long distance to come and work at their places
of work. Then it is at the cost of the poor
again that this real building activity will be
carried out, according to the Kelkar Commit-
tee. In Calcutta, what have they done in the
past 25 years? The Improvement Trust has
only been able to build tenements for 5,000
slum dwellers, that is, one per cent of Cal-
cutta's slum population. I am giving these
figures only to show that the problem as it
exists today is a colossal one and unless and
until the States and the Centre change their
attitude and bring about decentralisation,
bring about a change in the economic policy
on Gandhian lines, slums cannot be improved,
slums cannot be abolished. All that I can say
again, Sir, is to bring to the notice of
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this House that committees after committees
have met, and I would like the hon. Minister
to comment upon whether the Report of the
Advisory Committee on Slum Clearance—
later on, Slum Improvement—and the basic
philosophy behind it has ever been accepted.
What is the basic philosophy? It is difficult,
I agree.

"Removal of slums is not only a matter
of demolishing sordid and insanitary
structures and putting up in their places
new and sanitary ones. It is a very difficult
and complicated operation involving fa-
milies who unfortunately have to inhabit
these areas by force of circumstances.
These conditions must necessarily include
provision of employment, elementary
education, basic sanitary needs, medical
attention, environmental hygiene and the
minimum of standards according to which
any civilised government may expect its
citizens to live and work. Unless all these
elementary but basic needs of this commu-
nity of slum dwellers can be met, no
scheme of slum clearance or slum
improvement can ever be successful."

Now, this is the philosophy. The philosophy
is not only change in the environmental
conditions. It is to provide them with
nutrition, it is to provide them with health
care, it is to provide them with educational
facilities; it is to be integrated as a whole.
Therefore, to think of any scheme which does
not cover the total basic needs of a man and
his personality including his recreation which
is a part of his mental health, which will
reduce crime and which will bring in a
healthy culture, no slum improvement can be
successful.

Then I would like to ask the hon. Minister,
what will be the cost of it? Can we do it
under the circumstances? Can the low
housing scheme and the improved well or
piped water supply or the privies do it? I have
seen slums being cleared and slums being
improved. Whose lands are they? Fifty per
cent of the slums in
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Uttar Pradesh are the lands of private persons.
They are ahatas. They are there for long
times. The amount of rent that they get is
hardly two or three or sometimes ten rupees
per month per kothri. The owner is not
interested in it, except that it should be pulled
down and he should have a chance to sell that
land. They are not interested in it because
they cannot get money out of it. Therefore,
how are you going to invest money in these
places, where will you build up schools,
where will you build up community centres
with a recreation hall,, if the whole space is
not taker., over? In other words, if you want
the slums to be improved and cleaned, the
nation should own the land and distribute it
among the needy and, the poor on the same
scale as you are doing it for the Government
servants or the Members of Parliament. Why
on earth should we get it on a rate which is
less than the standard rate and why should a
man. who works for the nation, who creates
wealth, should pay an exorbitant rent to
another person? This is the question I would
pose. I would say that he should get the same
facilities that I am assured of. He is working
for the nation as good as I. Without these
persons, you will not have clean cities, you
will not have domestic servants, you will not
have dhobis, you will not have industrial
workers going to the industry.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY SHRI VIKRAM
MAHAIJAN): Do you utilize the services of
dhobis and domestic servants or not?
(Interruptions) Sir, T asked him whether he
also utilizes the services of these slum
dwellers Or not.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): Please
stand up and then put the question.

SHRI VIKRAM MAHAIJAN; Sir, I asked
him whether he utilizes the services of these
slum dwellers such as dhobis and domestic
servants, or not.

DR. M. M. S. SIDDHU: Sir, one thing is
there. Iknow that they work
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because they do not find any other means of
livelihood. If they get another employment,
they will not do this job. Their sons do not
want to do it. But they are forced to do it and
we get cheap labour. You and I may talk
here, but we do the same and this is
hypocrisy.

Sir, about family planning or family
welfare, I would say that to talk of a better
standard of life, better nutrition and other
facilities before a poor man who has never
known what good life is, who hag never
known what type of living he has, is
something which hurts him. He does know
the needs, but when he is deprived of all the
needs, he gets anger in him and he does not
want to co-operate with the Government, he
does not want to co-operate with the class to
which I belong, the middle class, the
bourgeois class, the class which is oppressing
him, which is exploiting him. If we were to
give him solace, if we were to provide him
with better shelter, which we should do so,
then he would take up Family Planning.

But I would say again that this Resolution
is good in the sense that it opens a dialogue
about the problem that exists and I would
request the hon. Minister that he should have
a scheme to see that after the Asian Games
are over the labour which has been brought
from Orissa or Rajas-than or Uttar Pradesh is
able to settle down, those who want to do so,
because I am sure that 20—30 per cent of
them are not likely to go out. (Time-bell
rings.) Just a minute more.

A word about the measures which one
Chief Minister has thought, which with all the
force at my command I would like to
condemn. And that is, without naming the
Chief Minister. I would like to say that in a
particular metropolitan city, he removed all
the persons from the pavements and put them
in the train. Persons from the North were put
forcibly in the train and sent to the South and
persons from the South were sent to the
North. Thanks to the writ in the
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they were able to return. And a measure was
thought of that persons should have a work-
Permit so that they are able to get into
Bombay. This sort of thought, this sort of
action, as if Bombay belongs to only one
particular State or a particular class of the
people, is repugnant to the Constitution.
These metropolitan cities belong to the whole
country. There shall not be and there should
not be any differentiation to opportunities of
work between one class of people and
another, between residents of one place and
another. Therefore, Sir, such actions are
against the integration of the country. They
are fissiparous tendencies. We have
condemned Shiva Sena's mentality. If the
Government itself were to do the same thing
in another form in the name of slum
clearance, in the name of providing better
environment, I say, it is a worse day for our
country. Thank you.

SHRI SANKAR PRASAD MITRA (West
Bengal): Mr. Vice-Chairman, Sir, many of
the points have already been covered by the
previous speakers. The Resolution appears to
be divided into two parts. One part speaks of
environmental improvement in urban slums
and the other part speaks of a family planning
programme in the slum areas, I see the
Housing Minister present here, but I do not
see anyone from the Department of Health
and Family Planning.

SHRI BHISHMA NARAIN SINGH: I am
taking notes for him.

SHRI SANKAR PRASAD MITRA: It
would be a comedy if in this House the
Housing Minister has to reply to a discussion
on family planning. Sir, slum clearance and
slum improvement are two different things. A
line of demarcation has to be maintained
between the two.

Slum clearance, it is our common
experience, meets with resistance, sometimes
violent resistance involving deployment of
the police force. Resistance is offered
because slum clearance
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means displacement of population. And
usually accommodation, in neighbouring
areas is not available. The other problem is
that when houses are built, whether they are
four-storyed buildings or multi-storeyed
buildings, the rents that these slum dwellers
are called upon to pay are much higher than
the rents they were previously paying and are
beyond their capacities altogether.

In Madras a few years ago, 1 was
literally shown that certain slum areas
were  cleared, certain = multi-storeyed
buildings or four-storeyed  buildings,
I Dbelieve, were erected, and there
were some vacant spaces outside those
buildings. 1 was informed by the
officers of the Madras Government that
the original slum-dwellers were living
in those vacant lands because they
were unable to pay the rents that
they were called upon to pay for their
apartments and their apartments had
been let out to others. That is why I
am saying that, pragmatically speak
ing, in our country, having regard to
the  situation—circumstances—in  which
we are placed, slum clearance is a
long process, is a time-consuming pro
cess, and if work is begun now, when
actually it would come to an end, it
is difficult to predict. But slum im

provement which this Resolution
speaks of, appears to be an easier
proposition. Slum  improvement

means, as the CMDA in Calcutta had
undertakon in some cases, projects for
improvement of roads within the slum area,
lighting, sanitation, sinking of tubewells for
drinking water, construe-tion of sanitary
privies, providing playgrounds for children,
etc. These, without much difficulty, can be
undertaken almost immediately in all the
major cities in India today. And I don't think
either the State Governments or the Central
Government would meet with any serious
resistance. I would request the honourable
Minister to apply his mind carefully to both
these propositions, and if he feels that in
certain areas slum clearance cannot be
immediately undertaken, he should at once
launch pro-
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jects for slum improvement along the lines I
have suggested here.

I come now to family planning. Family
planning is another difficult proposition.
Anyone who has worked in the slum areas as
a social worker, would tell you that due to
utter illiteracy and ignorance of the persons
living in the slum areas, it is very, very,
difficult to convince them of the necessity of
family planning. They often advance two
arguments; One, Reproduction is the only
form of enjoyment we possess. Two; If we
have more children, for the first few years we
may be In difficulty but soon thereafter these
children would start earning money and our
average family income would increase. These
are the two grounds principally on which they
offer resistance to family planning. Look at
the situation in the country today. Countries
which have successfully introduced family
planning have a children (under 15)
population in urban areas ranging between a
little less than 27 per cent and 14 to 17 per
cent. In our country, in Kerala among urban
population children under 15 were 35 per cent
in 1975. in Tamil Nadu and the Punjab, these
percentages were 34 and 35 respectively. In
1951 India had a total population of 361
millions. In 1971 it shot up to 548 millions. In
1981 it has come to 684 millions. In terms of
absolute increase three-fourths of the
population nave increased within the last 20
years in our country.

The other grave danger is, which very few
people realise, the distribution of the
population. This would create serious
economic problems to future.

India has 22 States and 9 Union Territories.
But of these 22 States and 9 Union
Territories, in five States 51 per cent of our
population live. In ten States 45 per cent of
the population live. In seveti States and 9
Union Territories only 4 per cent live.

I went to China in 1954. I was then told by
the Chinese economists that population was
no problem to them because their economic
growth would
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be so rapid that they did not bother about
population growth. But China, soon
thereafter, had to change its population
policy. I would come to the Chinese policy a
little later. I was educated in the United
Kingdom. I was in the Waited States in 1S58.
In 1958 I had discussions with United States
economists who were very serious about
family planning. I said to them: Yours is a
vast country with such tremendous wealth
and resources. Why are you worried about
family planning? The reply was: If we do not
worry about family planning now, in years to
come we shall be facing the poverty that you
are facing today.

In the United Kingdom the growth of
population has now practically come to a
stop. China, as I have said has changed her
policy. It used the Red Triangle. It adopted
forced sterilisation. The policy of the present
Chinese Government is one-child family and
for this target of one-child families, they have
launched a country-wide massive programme
of persuasion, inducement and education.

Then, there is a world trend in abortion
laws. The United States, we were informed in
the Chandigarh "Tribune" of the 6th January
1981, has dicovered a birth-control pill which
had no adverse effect on health. A letter has
appeared in a daily paper in Delhi this
morning wherein you will find that a lady
Doctor has claimed to have performed 605
laparoscopic operations within 11 hours with
the help of 4 laparoscopes at Aligarh a
fortnight ago. She has claimed that in nine
month and a, half she has performed
operations in 7,200 cases and in no case up
till now, according to her, there has been any
complication at all. Another lady doctor, who
was trained in the United Kingdom, and was
in Delhi for sometime, has told me in Calcutta
a few months ago that in the United Kingdom
said in the United States, by minimum
surgical interference, by the introduction of
an electric wire, fallopian tubes are being
disconnected a»nd the patient is being
discharged soon after operation and the
patient could lead a normal life on the same
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patient desires to have another child in future,
that also can be arranged by another surgical
interference. Science has made tremendous
progress. How far our scientists and our
medical profession are aware of this progress
on a total basis, I do not know, because 1 do
not belong to that profession. But Sir, it is
well known that we live in a liberal demo-
cracy and family planning in our country must
depend on (1) persuasion. (2) inducement, (3)
education, and (4) introduction of the latest
scientific methods by fully trained medical
personnel. Any scheme for family planning in
the urban slums also must take these
principles as guidelines. Otherwise, Sir,
family planning to slum areas, family
planning in the country itself, would never,
never succeed. I hope, Sir, that effective steps
would be taken both by the State and the
Central Governments in accordance with the
resolution which has been moved today, as
expeditiously as possible and in all
seriousness, by agencies, uncorrupt and
incorruptible. I place emphasis on these two
words, "uncorrupt' and 'incorruptible' because,
Sir, our experience of the last 32 years has
been that family planning hag been left in the
hands of those who have not tackled this
problem effectively and sccessfully for
reasons which I need not elaborate in this
House. And, Sir, up till now, the programme
has failed to achieve any appreciable results.
Otherwise, Sir, this explosion of population
cannot be explained in, any other manner.

I do hope—I express my fervent hope.
Sir—that the honourable Minister concerned
will treat this resolution as a resolution of
national importance, treating it as a resolution
of national importance, he would see that,
real and effective steps are expeditiously
taken ' to tackle this problem. Thank you,
Sir.!

SHRIMATI USHA MALHOTRA: Sir, I
am very happy to associate myself whole-
heartedly with the concern expressed by my

colleague, Shrimati Monika Das, about the
urgency  of
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taking effective steps for the implementation
of the scheme for environmental improvement
of the urban and rural slums at the States and
Central levels. Sir, the need for allocation of
substantial funds to the tune of Rs. 600 crores,
which was demanded by the Planning
Commission from the Ministry of Works and
Housing should, I think, spell out something
at least, if not all, of what we want to do for
the slum-dwellers. In supporting the motion
placed before the House by my colleague, it is
not my intention to be little or devalue the
measures already taken by the State Govern-
ments, and I think, it was neither the intention,
of my colleague to do so. I am just wanting to
bring to the notice of this House what my hon.
friend across the floor said. Mr. Nanda, when
he was talking on this Resolution, said that we
say something and we do something else. I
fail to understand how he came to this
conclusion. We had a definite economic
policy. We had been moving according to
that. We had mirrored the inspirations of the
economically backward people or the poorer
sections of our society. And this is the reason
why we were there for thirty long years, and it
was only for two and a half years that people
saw and they felt that your Government did
not have any economic policy. It was the
Congress Party which had the economic
policy which spelt out relief for them, some
sort of bright future for them. During that
period, I would say, there appeared a Bright
Star on the horizon of Indian politics who
championed the cause of slum-dwellers. He
was there for a short time put whatever he
contributed to their cause will become a part
of history. We all wish that he were here and
he would have worked for them along with us.
But God willed it otherwise.

One thing more. One of my friends across
the Floor said so much on Family Planning
that it appears that this is a Resolution on
Family Planning. People across the Floor
almost have talked only on family planning
and nothing else, as it appears. They have



293 Resolution re. Scheme for [27 NOV. 1981]

Environmental

given priority to it. No doubt, it is one of the
burning issues, one of the major problems
India faces. But when we took it up, when we
were in power during the last so many years,
it was attacked ruthlessly—this national
policy of ours suffered at their hands. They
were the ones who tried to misinterpret our
intentions. They were the ones who went
across to the people to tell them a different
story and mislead them. And I am really
sorry, and I wish they had not done that. Had
they restrained themselves, today the story
would have been different;

I think I will get back to my speech which I
am supposed to deliver in, support of my
friend's. Resolution.  The need for taking up
this gigantic task with State Governments
arises from the inescapable fact that the
problem . has assumed national proportions and
cannot be tackled only State-wise,
particularly in view of the inter-State migrations
in unprecedented numbers, when people from
the weaker sections of the society cross over
into other States. The various States cannot
remain isolated from each other, and
whatever happens in one State has its echoes in
the other States. In dealing with this problem,
therefore, the need of the hour is to view it from
a' national perspective and also cutting across
the State boundaries. Then alone will it be
possible for us to avoid imbalances that may
result from leaving the matter only in, the hands
of State Governments. We are not in a position
to do it from a national perspective * if we just
leae it in their hands because it has to be a
Centre-State  combination to tackle this
problem. I am sure that evely Member of this
House is fully aware of the gravity of
the problem of growth of slums across the
length and breadth of our  country, not only
in thenine  metropolitan cities but also in the
cites and towns of lower order.

My friend has already mentioned most of
the statistics. I will not go into that and repeat
the same. None may also dispute the
unplatable fact that the slums spring up in a
society which neglects to improve the lot of
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those who live below the poverty line and
those who are euphemistically referred to as
the weaker sections, although in truth they are
the downtrodden, subjugated for generations
by a society without conscience. Slums are
not an inanimate, lifeless growth. They
represent a pitiable attempt by our less
fortunate people to provide themselves with a
roof over their head and an ineffective shelter
to protect themselves and their dear and near
ones. It is not merely a problem of physical
removal and allotting them land somewhere
else. Nor is it a problem that can be solved by
demolitions everywhere. Our Government
with the best of intentions ,did its duty to the
nation which was misinterpreted. As I have
already mentioned, slums are human
settlements of people forced to live under sub-
human conditions, of people who, because
they are denied access to sunshine, turn to
subterranean, depths of evil and crime.
Nothing can be done if we are to apporach this
problem with a casual attitude.

I need hardly give the details and statistics
about the growth of slums, nor do I have to
emphasise the horrible conditions under which
these people live. Slums constitute a national
menace and create law and order problem.
This is a nagging problem defying the
solutions so far sought to discourage slum
cities. Not only the number of such cities is
increasing, but also the population in these
slums is mounting which can defy any
solution. In 1971, the total number living in
the urban centres was 20 per cent of our
population of 548 millions. In 1981, the
Census might well return a figure of 200
millions out of a total population of 700
millions. It is distressing to realise that the
target of slum improvement in the standard of
living which one would expect, is neutralized
by the trend of concentration of the eco-
nomically backward into the urban centres.

Nobody dare stop this influx because
Article 19(E) of the Constitution of
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given every citizen the right not only to travel
anywhere within the country but also to live
anywhere he or she chooses to do so in. our
country. The four metropolitan cities, Delhi,
Calcutta, Madras, and Bombay, continue to
attract most of the people seeking avenues of
livelihood. Some States like Tamil Nadu,
Karnataka, Maharashtra and Guarat have
done good work. The over-all poor record has
been disturbing during the last decade.

The slum clearance and improvement
scheme introduced in the Central Sector in
1956 was transferred to the States in 1969 in.
the hope of securing better results through
greater  involvement of the  State
Governments. Three years later the effort was
for improvement of these settlements naming
the programme as Environmental Im-
provement Scheme. My contention is to
suggest that plans be drawn up and formulated
for the improvement of slums from a National
perspective, slum improvement schemes, and
implementing them according to a definite
time schedule with professionally competent
people placed in charge of them. There should
be house-improvement, loans extended by the
State Governments to enthuse the beneficia-
ries to upgrade their dwellings and to improve
those houses. Employment being the main
concern of the people who contribute to this
problem, they should be provided with
employment and health living in these satellite
townships. The endevour of our Government
is to create job opportunities for these people.
The plans to implement the schemes for
environmental improvement of urban and
rural slums should be carefully planned and
money properly spent and utilised according
to the priorities fixed in a well phased-out
programme of ten years. The Would Bank and
the other international/financial institutions—
may be contacted so that the finances are
made available. We have also to mobilise
every resource that we have in the country and
also from abroad without any strings. We
should mobilise all
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these so that our plans and schemes are
expeditiously taken up and implemented to
cover a population of 30 million in India.

Sir, our Party and the Government under
the dynamic and able stewardship of our
beloved Prime Minister Shrimati Indra
Gandhi has ceaselessly endeavoured to tackle
this colossal problem at the Central and the
State level. I think the Government has been
trying to grapple with this problem all along.
And due to the population explosion this
problem has grown out of all proportions. It
requires a concerted effort by the Central and
the State Governments to give their attention
more then ever before. It requires a scientific
analysis and formulation of plans involving
quite a number of Ministries at the Central
and the State levels. I would like to mention
that the avenues of livelihood and em-
ployment potential in the big cities are the
main consideration for the formation of these
slums. Therefore, employment and self-
employment opportunities should be made
available to the people in the rural areas.
Schemes of small-scale industries should be
made available to them and explained to
them. And also vocational training courses be
extended to them. Roads which link people
to-gther and bring development to these areas
could also provide employment to these
people. These facilities could prove incentives
for the rural population as envisaged by our
Government.

THE VICE-CHAIRMAN (SHRI BIS-
HAMBHAR NATH PANDE): I think the
speaker will take some more time. You may
continue next time.

SHRIMATI USHA MALHOTRA: 1
thank, we have got some more time left.

Sir, our Government has taken up the 20-
point programme. It is because the priority
that we have given to the solution of the
poverty problem which faces our country.
And we are trying to implement this
economic programme by taking up the
problem of slums on a war-footing. And the
Resolution which has been moved by
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my hon. friend should be one of the priorities
which this Government should take up. I feel
that if more funds are allocated, that would
solve this problem to some extent. But we
have to exert more than ever before. The
intentions are there. The national urgency is
there. But at the same time I feel that the
approach by the implementation machinery
and also that of the workers all over should
be

there. And the people's invol-5 P.M.
vement has to be there. Only

then we can really spell out some sort
of results. Otherwise, with the best of
intentions we have not been able to achieve
the goals which we had actually cherished all
along to wipe every tear from every eye, as
was the dream of the father of the nation,
Mahatma Gandhi.
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THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): How

much time will you take?

SHRIMATI USHA MALHOTRA: 1 will
take some more time.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): You will
then continue next time on the 11th
December, 1981.

The House now adjourns to 11 A. M. on
30th November. 1981.

The House then adjourned at one
minute past five of the clock till
eleven of the clock on Monday, the
35th November, 1981.



